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- #  CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
West Block No.2, R.K.Puram, New Delhi-110066

Court No.III

Date of hearing: 14.7.2008

Central Excise Appeal No.4757-4758 of 2004

Arising out of the order in appeal No.IND-1/249-250/03 dated 24.6.04
passed by the Commissioner (Appeals I) , Customs & Central Excise,

Indore.

For Approval and Signature:

Hon’ble Mrs. Archana Wadhwa, Member (Judicial)
Hon’ble Mr. M. Veeraiyan, Member (Technical)

1 | Whether Press Reporter may be allowed to see the | No

Order for publication as per Rule 27 of the CESTAT

(Procedure) Rules, 19827

2 | Whether it should be released under Rule 27 of \
CESTAT (Procedure) Rules, 1982 for publication in Ne

any authoritative report or not?

3 | Whether their Lordships wish to see the fair copy of | Seen

the Order?

4 | Whether Order is to be circulated to the Yes

Departmental authorities?

Appellant Respondents
C.C.& CEx, VS, i. M/s Econoprint Stencils
Indore (P) Ltd.

2. M/s Kores (India) Ltd.

Appearance:

Shri V.K. Agrawal, Authorized Departmental Representative (DR) for the
Revenue and Shri Ramesh Nair, Advocate for the respondent(s)

Coram: Hon’ble Mrs. Archana Wadhwa, Member (Judicial)
Hon’ble Mr. M, Veeraiyan, Member (Techn:cal)
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g Per Archana Wadhwa:

A very short issue is involved in the present appeals of the Revenue.

Cdmmissioner (Appeals) has extended the benefit of small scale exemption
to the respondents on the ground that the brand ‘ECONOPRINT’, which
was earlier registered in the name of M/s Kores (India) Ltd. can no longer
be considered their brand name with effect from 9.5.2001 when M/s
Econoprint Stencils (P) Ltd. sought for registration of the said brand name
in their own name. Accordingly, he set aside the demand of duty in respect
of M/s Econoprint Stencils (P) Ltd. and penalty imposed upon M/s Kores
(India) Ltd. The said order is impugned before us.
2. Learned Advocate Shri Ramesh Nair appearing for the respondents
produces on record the registration of the said trade name having been
granted in favour of M/s Econoprint Stencils (P) Ltd. with effect from
9.5.2001, under the Trade Marks Act, 1999 the said brand name having
been registered in the name of respondent No.1 with effect from their date
of application, settled the dispute in their favour. Accordingly, the appeals
filed by the Revenue are rejected.

(The operative part of the order was pronounced in the open Court)
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